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THE COPYRIGHT (AMFNDMENT) ACT 1983
No 23 oF 1983
.
[31315 August 1983]

An Act to amend the COpyrlght Act 1957.

- BE'it enacted by Parllament in the Th1rty fourth Year of the Republlc
- of India as follows:— - .

S N (1) Thls Act may be called- the Copyrlght (Amendment)
-~ 1983 o , o
() It -shall come’ mto force on such. date? as the Central Government

Act,

. may, by notification - in the Ofﬁual Gazette, appoint. S e

14 of 1957, 2 Throughout the Copyr1ght Act, 1957 (herem after referred to as tlne

diffusion”, wherever it occurs, the word “broadcast” shall be substituted.

3 In 'section 2 of the.'pr'incipa'l'Alct— .
(a) after clause (d), the followmg
namely —

‘(dd) “broadcast” means communlcatioﬁ to the p_ublic——-

‘ pr1nc1pa1 Act), unless otherwise expressly provided, for the word “radio- |

clause shall be inserted,

Short
title-ana .
-gom-
mence- .
ment,

Substitu--
4ion of
expres- |
gion “radio-
diffusion?” " ~

by expres-

sion “broad- :

* o cast’”,

Amend- :

- mentof .
" section 2. .

_ (1) by any means of wireless diffusion, whether in any =
~ one or more of the forms of s1gns sounds or visual 1mages or

(u) by w1re
"~ and 1ncludes a re- broadcast,’,

(b) after clause (f} the followmg
namely: —

clause shaII

‘(ﬁ) “communication to the publi
fo the public in whatever. manner, 1nclud1ng
through satellites’; ,

(). for clause - (l), the followmg clause shall be
namely — . o L
o MOE “Indlan work” means a l1terary, dramatlc or. mUSlcal
0 work,—
@) the - author of Whrch is a- citizen of Ind1a Or
(n) WhLC‘h is first pubhshed in Ind1a or '
(#i) the author of which) in the case of an unpubhshed
, ‘work, is,.at the time ”f the makmg of the Work a c1t1zen
«  of India;; :

(d) clause (v) shall be omitted. B B '-.’ E SRR

s‘ubsti_tuted, |

1-8-1984 : Vide Notification No G.S.R. 6oz (E), dqted 9484984 Gazette of Indla,
' Extramdmary, Part 11, Section ‘3 (1)~ ’ .
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. .

be jnsert"e_d, o

means commumcatlon -
commumcahon
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, Anueﬁd— LA In sectlon 3 of the prmcipal Act in' -clause’ (a) for the words
“mentof  “work fo ‘the public in sufficient quantltles” the words “Work either in
section 3. whole dr. in part, - to the public in'& manner sufficient to satisfy the

reasonable requirements of the publlc havmg regard to the nature of the
work” shall be substituted. :

mentof " ¢lause shall be- substituted, namely: —

* -section

SR L

8, - ‘ ‘
R “ (a) whether for the purposes of section 3, COpleS of any,—

® llterary, dramatic, musical or artistic work are issued to
the public in a manner sufficient to satisfy ‘the reasonable require-
ments of the public; or

(i) records are 1ssuﬂd to the publlc in sufﬁc1ent quanhhes

orl’ . .
E Ameod, " 6. In section 12 of the princip-! Act, in sub-section (7, f01 the. words
; mentof-  and figures “sections 480 and 482 of the Code of.Criminal Procedure,
- - section 1898”7, the words and figures “section 345 and 346 of the Code of Criminal
12 Prncer‘lur‘e 19’73” shall be substltutecl )
. Arflwd- _ © 7.In section 15 of the pr1nc1pal Act, thc words “lndlan Patents and”, - -,
 mentof - at both the plaf‘es where they oceur, shall be ormtted '
B sectlon e )
Ame‘nd;' & . In sectlon 17 of the orm"mal Act-m
§ ::;E?nof' (a) ‘after clause (c) the following clause shall - be . inserted,
.. : namely-- o - ;

“(ec) in tho case of any address- or sneech’ delivered in

“.publlc the person who has delivered such address or speech or
if such person has delivered such address or speech on behalf
of any other person, such other -person shall be the first owner

of the copyright therein not‘VIthstandmg that the person wha.
‘delivers such address or speech, ‘ot as the case may be, the

person on Whose behalf such address or speech is delivered, is
employed by any other person Who arranges such address or
- speech or on whose behalf or premlses such addreSS or speech
is delivered;”; : :

(b) after clause (d) the fo‘lowmg clause and Encplcmatzon shall
be. lnserted ‘Hamely: — : :

‘(dd) in the case of a work made or first pubhshed by or

under the direction or control of any public undertaking, such

~ public undertaking shall, in the absence of any agreement to the
contrary, be the first’ owner of the copyrlght therem

E:rplanatwn For the purposes of thls cla'use and section
28A pubhc undertaklng” means—

5 of 1698. .

" Zof1974.

(z) an undertakmg owned or c-onti'olled by Govemment_ -

or o . . -

. of the Compames Act, 1956; or

(i11) a bedy corporate established- by or under any: Cen-" :

: tral Provmclal or SBtate Act ?

(i) a Government \,ompany ‘as. deﬁned in sectlon 617

1 of 1956.
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'9.'Sect10n 19 'of the pr1nc1pa1 Act shall be reé-numbered* ss sub-
jectmn (1) thereof and after , sub-section (1) as so re-numbered the
- following sub-section shall be 1nserted namely - :

“(2) The assignment of the copynght in any work shall among
other things, indicate clearly the rights proposed to be assigned and
* the size of- the Work ”

16. After sectlon 19 of the prmc1pa1 Act, the followmg sectlon bhall.

ke mserted namely: —

“19A. Where any dispute arises with respect to the assignment
of, or any of the terms of the assignment of, any copyright, the
- Copyright Board may, on receipt of a complaint from any of the
" parties to the dispute and after'hold?ng such inquiry as it may deem

necessary, pass such orders as it may deem fit, including orders by *

way of giving permission- to the owner of the copyright to revoke
fts assignment if the terms of the assignment are harsh to him or if
the publisher unduly delays the publication of the work or by way

. of igsue of a celuﬁcate for the recovery of | any royalty due to the
owner.”. o

11. After sectlon 28 ‘of the pr1nc1pa1 Act the followmg section shall -

~ be 1nserted .namely:—

I3

“98A. In thé case of a work; where a public undertaking is the
first owner of the copvrlght therein, copyright shall ‘subsist until
fifty- years from the beginning of the calendar year next followmg
the year in whieh.the work ig first nubhehed "

; 12. After sectlon 31 of the pr1nc1pa1 Act the followmg section shall'
" be 1n<orted namely— L .

“31A. (1) Where, in the case of an Indian-work referred to in’

sub-clause (iii) of clause (1) of section 2, the author is dead or un-
known or cannot be traced, or the owner of the copyright in such
work cannot be found, any person may apply to the Copyright Board

for a licence to publish such work or a translation thereof in any
“language. - : s : :

(£) Before makmg an application under sub- section. (1), the
applicant shall “publish his proposal in' one issue of a daily news-

paper in the English language havmg circulation in- the major part

-of the country and where the application is for ‘the publication of a

translation in any language, a]so in one issue of any daily newspaper
- in that language 4

3)- Every such apphcat1on shall be made in such form'-as may -
be prescribed and shall be accompanied with-a copy of the adver-.
tisement issued under sub—sectlon {2) and such fee as may - be pres-.

. cribed.
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-(4) "Where an apphcatlon is made to the Copyrlght Board 'under '
this section, it may, after holding such 1nqu1ry as may be prescribed,

‘direct the Reglstrar of Copyrights to grant to the applicant a licence

e Vto publish the work or a translaﬁon thereof in the language men--

tioned in the application subject to the payment of such royalty .

" and subject to such other terms and conditions as the Copyright

tlon of the Copyright Board

Board may determine, and thereupon the Registrar of Copyrights
shall grant the licence to the’ applicant in accordance. with the direc-

i

“(5) Where a licence is granted under this section, the Reglstrar"2 :

" of Copyrights may, by order, direct the applicant to deposit: the

amount of the royalty . determined by the Copyright Board in the

. public account of India or in any other account specified by the

Copyright Board so as to eunable the owner of the copyright or, as
the case may be, his heirs, executors or the legal representatives to

- claim such royalty at any time.

(6) Without prejudice to the foregoing: provmons of -this section,
in the case of a work referred to in sub-section (1), if the orlglnal

“author is dead, the Central Government may, if it considers that ‘the
publication of the work' is desirable in the national interest, requu'e
- the heirs, executors or legal representatives of the author to publish

such work within such period as may be specified by it.
(7) Where any work is not published within"the period spec:1- o

fied by the Central Government under sub-section (6), the Copyrlght B

"Board may, on an application made by any personfor permission to

publish the work and after hearing the parties concerned, permit
such- pubhcatlon on payment of such royalty as-the Copyright Board
may, in the cucumstances of such case, determine in the. prescribed

- manner.”,

B 3 In section -32 of the principal Act-—J I

(a) in sub-section (1), after the Words “m any language” the

- words “after-a period of seven years from the first pubhcat1on of the

work” shall be ‘inserted;

(b) after - sub-section (1), the followmg sub-gection shall be

Vinserted namely:—

“(14). Notw1thstand1ng anythlng contained .in - sub-section
(1), any person may apply to the: Copyright Board for a licence
to produce and publish a translation, . in -printed or ‘analogous
forms of reproduction, of a literary or dramatic work; other than
- -an Indian work, in any language in general use in India after a
~ period: of three years from the first publication of such work, if
such translation is required for the purposes of teaching, scholar-
ship or research: : _
" Provided that where .such translation is in a language not
in: general use in any developed country, such app11cat1on may
be made- after a period of one year from such publication.”;

. (¢) in sub- seétion (2), for the words“‘such apphca.tlon”,' the
words ‘application under this section” shall be substltuted
(d) in sub-section (4),.

(i) in the opening paragraph, for the por tion beglnnmg w1th7
the words “the apphcatlon ‘on condition that the apphcant” and” .
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endmg with - the words i the prescribed ‘manner: ”, the follow-
. ing shall be substituted, namely:— ’

“the application—

(i) subject to.the condition that the -applicant shiall
pay to the owner of the copyright in the work royalties
in respect of.copies of the translation of the work sold
to the public, calculated at such rate as the Copyright
Board may, in the c1rcumstances of each case, determine
-in the prescribed manner; and :

- (it) where such licence is granted on an application
under sub-section (14), subject also to the condition
that the licence shall not extend to the export of copies
of the translation of the work outside India and every
copy of such translation shall contain a notice -in - the

. language of such translation that the copy is ‘available
for distribution only in India:

Provided that nothxng in clause (u) shall apply to the
export by Government or any. authority under the Gov-

- ernmeht of copies of soch translation in a language other
than English, French or ‘Spanish to any country if— -~ -

“(I) such “copies are sent to citizens of India resid-
ing -outside India or to’ any association .of such citizens-
outsxde India; or -

(2) such copies are: meant to be used for purposes :

“of teachlng, scholarship or research and not for any
comimercial purpose; and

(3) in either ‘case, the permlssmn for such export
" hag been given by the Government of that country:”;
(n) in the proviso,— . , _ )

(1) for the words “Prov1ded that no such llcence”' the

- words. “Provided further that no 11cence under th1s sectlon”

shall be s'ubstltuted

(2) in clause (a), for the words “within seven years of
the first publication of the work”, the words “within seven

. years or three years or one year, as the case may be, of
. the first publication® of the work” shall be substituted;

" 17 Law—30

{3) in clause (b), for the -words “he was unable to find”,
the words “he was, after due_dlhgence on . his part, unable

.to find” shall be substltuted

(4) in clause (c),— _ , _

- (A) for the words “such authorisation to the
publisher whose name appears from the work”, the.
words, brackets and figure “such authorisation by regis-
tered air mail post to the publisher whose name appears
from the work, and in the -case of .an- appllcatlon for a
" licence under sub- Sectlon (1)” - shall be ‘substituted;

(B) for the words “the application for the 11cence”
the words “such appllcatlon” shall be substltuted
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(5) after clause (c¢), the following c1auses, sha11' ‘be
inserted, namely:— -

~“(cc) a period of six months in the case of an
apphcatlon under sub-section 14) . (not being an apph-
cation under the- proviso thereto), or nine months in
the case of an application under the proviso. to that. -

.. sub-section, has elapsed from the date of-making the
- request under clause (b) of this proviso, or where a
copy of the request has been sent under clause (e) - of
‘this proviso, from the date of sending of such copy,
“and the translation of the work in the language men-
tioned in the application has ‘not been: published by the
owner of the copyright in the _work or any person
authorlsed by him within the said perlod of six months ‘
or nine months as the case may be; . ’

. (cce) in the case of any apphcatlon made under ,
"sub-section (14),—

(i) the name of the author and the title of the
particular edition of the - work proposed to be

‘translated are prlnted on all the coples. of the .
translatmn : ' :

G0 if the work is composed malnly of 111us—
trations, the prov1s1ons of sectlon 32A - are also
© complied with;” o .
(e) after sub-section - (4), the' followmg sub-sections and
Expltmatwn shall: be inserted, namely:— Y
“(5): Any broadcasting authotity may apply to the C‘opynght
‘Board for a licence to produce and publish the translation of-—

: (¢) a work referred to in sub-section (1A) and pub- .
lished in printed or analogous forms of reproductlon or

(b). any text incorporated in audio-visual ﬁxatlons B

- prepared and published solely for the purpose of systematic“
1nstruct10na1 activities, .

for broadcastlng such translatmn for the purposes of teachmg
or for the d1ssem1nat1on of the results of specialised, technjcal
or s01ent1ﬁc research to the experts in any particular ﬁeld

o (6) The provisions of sub-sectlons ) to (4) in so far as
- they are relatable to an application under ‘sub-section (14),
shall, with the necessary modifications, apply to the grant of a

llcence ‘under sub-sec‘mon ) and such 11cence shall not also‘
be granted unless— ,

(a) the translatlon is made from a “work: Iawfully
acquired;

- (b) the broadcast 1s made through the medlum of sound
B and visual recordings; :

- (6) such recordlng has. been Iawfully and - excluswely
made for the purpose of broadcastmg in India by the app11-
,cant or by any other broadcastlng agency; and

, * (d) the translatlon ‘and the. broadcastlng of such trans~
o 1at1on are not used for any commerclal purposes ‘
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: '.Erplcmatzon —For the purposes of this sectlon—-

(@) “developed country_ means a oountry whlch is not
a developing country; . , ‘
N ' (b) “developing country” means a_country which is- for
- the time being regarded as such in. conformlty with the
practlce of the General Assembly of the United- Natlons

(c) “purposes of research” does not include purposes of -
industrial research, or purposes of research by bodies corpo-
rate (not being bOdleS corporate owned. or ‘controlled by

Government) or other associations or ‘body of persons for :
commercial purposes; :

(d) “purposes of teaching, research or scholarshlp” includes—-.

_ (i) purposes of instructional act1v1ty at all levels in
educational institutions, including Schobls Colleges, Un1- i
versities and tutor1a1 institutions; -and.

(u) purposes of all other types of orgamsed educatmnal_
act1v1ty :

14 In Chapter VI of the pr1nc1pa1 Act after sectlon 32, the followmg _ Inser¥
- sectlons shall be 1nserted namely — Lo : . tion of
) . . 3 hew sec.-
] A e - tions 32A
v o o . and32B.
“32A. (1) Where, after the er.{pira'tion of the relevant period Licence
from the date of the first publication of an edltlon of a 11terary, to repro.

" ducg and
sclentlﬁc or art1st1c work—— : , . . publish
(a) the cop1es of such ed1t1on are not made avallable - in C:’:tl;ﬁ oF
‘ India; or L : B . o :

. purposes, .
A (b) such copies have not been put on sale in Ind1a for  a.
: perlod of six months

<.

~ to the general public, or in connectlon with systematic 1nstruct10na] )
-'act1v1t1es at a price. reasonably related to that mormally. ‘¢harged in -

_-India for comparable works by the owner of the right of reproduc- ’
tion or by any person authorised by him in- this behalf, any ‘person
,\may apply to the Copvrlght Board for a licence to reproduce .and
;'pubhsh such work in printed or analogous forms of -reproduction at

- the price at which such edition is sold or at & lower price for - the.
purposes of Systernatlc instructional activities.

(&) Every such apphcatlon shall be made in such form as may

- be prescribed and shall state the proposed retall pr1ce of a.copy of :
* the work to be reproduced

(3) Every appllcant for a licence under this sectlon shall, along

with his application, deposit with the Reglstrar of Copyrlghts such '
fee as may be prescribed.

&

(4) Where. an application is made to the Copyright Board under
this section, it may, after holding such inquiry as may be prescribed,
grant to the applicant a licence, -not being -an exclusive licence, to

. produce- and “publish - a- reproduction’ of the work mentloned in‘ the
_ appllcatlon subJect to the conditions that—

»

() the apphcant shall pay to the- owner of" the copyrlght
1n the work royaltles in respect of coples of the reproductmn of

L
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the work sold to the public, calculated at such rate as the Copy-
" rlght Board may, in the circumstances of each case, determine
in the prescribed | manner;

(i) a licence granted under this section shall not extend to
the export of copies of the reproductlon of -the work outside
. India and every copy - of such reproduction shall contain " a
notice that the copy is available for distribution only in India

Provided that no such hcence shall be granted unless—

(a) the applicant has proved to the satisfaction of the Copy-
' rrght Board that he had requested and had been denied authorisa-
» " tion by the owner of the copyrlght in the work - to reproduce and
R : publish such work or that he was, afier due dlhgence on his part,
: ' " unable to find such owner;

“(b) where the applicant was unable to ﬁnd the owner of the
copyright, he had sent a copy of his request for such authorisation
by registered air-mail post to the publisher whose name ap-
pears {rom the work not less than three mlonths before the
application Ior the licence;

(c) the Copyrlght Board is satlsﬁed that the apphcant

‘ competent to reproduce and pubhsh afi accurate reproduction of .

. the’ work and possesses the means to pay to the owner of = the
-copyright. the royalties payable to him under this section;

(d) the applicant undertakes to reproduce and publish the . -

~work at such price as may be fixed by the Copyright Board, being
a price reasonably 1e1ated to -the price normally charged in India
for works of the same standard on the same or similar subjects;

- (e) a period of six months in the -¢ase of an apphcatlon for -

the reproduction” and publication of any work of natusal science,
*-physical science, mathematics or technology, or a period of three
months in the case of an application for the reproduction and
publication -of any other work, has elapsed from the date of
making the request “under. clause (@), or where a copy of the

'request has been ‘sent under clause (b), from the date of sending - °

of a copy, and a reproduction of the work has not been published -

by the owner -of the copyright in the work or any person aiitho-

rised by him WlTh]n the ‘said penod of 31x months or,. thre,e_
" months, as the ‘case may be;’ :

(f) the:name of the autho1 and the t1t1e of the paltlculal '
edition of the work proposed to be reproduced are p11nted on all -
the copies of the reproduction; '

(g) ‘the author has not withdrawn from circulation coplee of
the work; and

(h) an opportumty of belng heard is’ given, Wherever ptactl—
cable, to the owner of the copyright in the work.
(~5) No licence to reproduce and .publish the translation of a ‘work
* shali be granted . under- this section unless such translation has been pub-
lished by the owner of the’ right ‘of translation or any person authorised by
him and the translation is not in a language in general use in India.

(6) “The provisions of this section shall also apply to the repioductron '

--and publication, or . translation into a language - in general use in India; of .-

any text incorporated.in audio-visual fixations prepared and pubhshed solelyt :
-'for the purpose of systematlc 1nstruct10na1 activities.
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Explanation.-—For the purposes of this section, “relevant period”, in
~relation to any work, means a perrod of— ' ‘

(a) seven years from the date of the first pubhcatlon of that worL

where the application is for the reproduction and publication of any

‘work of or relating to, fiction, poetry, drama, music or art;

~ : (b) three years from the date of the first publication of that work
-~ where the application is for the reproduction and publicatien of any

work of, or relating to, natural scrence physical science, mathematrcs or

technolo 2Y; and

(c) five years from lhe date of the first pubhcatron of that work
in any other case.

32B. (1) If, at any time after the granting of a licence to ‘produce

and publish the translation of a ‘work in any language under sub-section
(14) of section 32 {hereafter in this sub-section referred to as the licensed
work), the owner of the copyright in the work or any person -authorised by
him publishes a translation of such work in the same language and which is
substantially - the same in content at'a ptice reasonably related to the price
‘normally charged in India for the translation of works of the same standard
‘on-the same or similar subject, the licence so granted shail be- terminated:

" Provided that no such terminatiOn shall take effect until after-the expiry
-of -a period of three months from the date of service of a notice in the pres-

“cribed manner.on the person holding such licence by the owner of the right
of translation intimating the publication of the -tranélation as aforesaid:

Provrded further that copies of the licensed: work produced and pub--

.lished by the person holding such licence before the termination .of - the

- licence takes effect may continue to be sold or distributed untrl the copies -

~~already produced and pubhshed are ekhausted

(2) If, at any time “after the granting of a licence to produce and pub-

lish the reproduction or. translation™ of any work under section 324, the
~owner of the right of reproduction or any person authorised by him sells
or dlstrlbutes copiés of such work or a translation thereof, as the case may

be, in the same Janguage and which is substantlally the same in content af: .

a. price reasonably related to.the price.normally charged in India for works
of the same ‘standard on the same or smrular subject, the 11cenCe so -granted
9ha11 be terminated: -

_ Provided that no such termmatron shall take effect unt11 after‘the expusr ;
of a period of three months: from the date of service of a notice: in. the pres- -

crlbed manner on the person holding the- licence by’ the owner of the right
of reproduction intimating the sale- of drstnbutron of the copies of the editiong
of work as aforesaid: :

Provrded further that any COples already reproduced by the licensee

before such tefinination ‘takes effect may continue to be sold or distributed:

-unti] the copies already produced are exhausted.’,

15. In sub-section (7) of sectlon 37 of the puncrpal Act _the words “by

radlo dlffusron” shall be omitted.:

»

16, In sectron 45 of the prmcrpal Act, to sub- section (I) the followmn
provrso shall ‘be added namely:— :

-

“Provided that in respect of an-artistic'work which is used’or is-capable

of being used in relation to any goods, the application shall include a state-

45,
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ment to that effect'and shall be aCCOmpanied by a certificate from the
C - Registrar of Trade Marks referred to in section 4 of the Trade and Mer- - , ,
e - chandise- Marks Act, 1958, to the effect that no trade mark identical 43 of 1953.
a ' with or deceptlvely similar to such artistic work has been registered under - '
that Act in the name of, or that no application has been made - under
that  Act . for such registration by, any person - other than the
apphcant »” L : : ‘ '

. Insértion. - 17 In Chapter X of the pr1nc1pa1 Act after section 50, the followmg

~of new --'sectlon shall be 1nserted -namely ;- ¥
section - - . .
50A. .
: }?-ntfi'es L “S0A. Every entry made in the Reglster of Copyrlghts or the partlcu-
;{‘2 t;‘s-;r : lats of any work entered under section 45, the correction of evéry entry
of g'c'opy; . .made in such register under section’ 49, and every rectification ordered
v - rights, -~ under section 50, shall bevpubllshed by the Registrar of Copyrights-in the
- ete, to o Ofﬁclal Gazette or in such other manner as he may deem fit.”.
~ be publi- :
. shed. ‘ S S o . p
. Amend- 18. In sub section (1) of section 52 of the p11n01pa1 Act, in clause (b) the
ment of - followmg Explanatzon shall be mserted at the end,’ namely — :
: sectlon : ‘ )

_52 : “Explamztzon ——-The publlcatlon of a compllatlon of addresses or
7 speeches delivered in publlc is not a fair dealing of such work w1th1n the

. ~meaning of this clause.” B
Amend. - 19, In sub- section (2 of Sectlon 53 of the pr1n01pa1 Act for the words

. ment of  ~and figures “under section 19 of the Sea Customs Act, 1878” the words and 8 .of 1878.
= _ ;gctmn - figures “under sectlon 11 ot the Customs\ Act 1962.” shall be subswtuted 51 of 1962.
: Amen%;__ " 20.In sectlon 59 of the pr1nc1pa1 Act in sub-section (1), for the words and
_ “::;;:n 3 figures “the Specific Relief Act, 1877” the words and ﬁgures “the Spec1ﬁc Rehef ‘1 of 1877.
s Act, 1963” ‘shall be substltuted o . o (47 of 1963.
' Amend- : . 2L In section 60 of the pr1n01pal Act, for the' words and ﬁgures ‘in'section .
_ .n;;:zi:]f 42 of the Specific Relief Act, 1877’ {he words ard figures “in section 34 of Tof 187’ .
: soc  [the Spec1ﬁc Relief Act, 1963 shall be. substltuted g . o 47 ot 1963,
. Amend- - : 22 In section 70 of the punclpal Act, for the words ‘a presidency magis:*
. n:g::io‘f" trate or a maglstrate of the first class”, the words “a Metropohtan Maglstrate
70, " ora Judicial Maglstrate of the ﬁrst c]ass shall be substituted.
A,'Amend'f _ 23 In section 78 of the p11nc1pal Act, for sub section (3) the followmg
;2;&:,,? : sub section” shall be substltuted ~namely:—
. P (3) Evely rule. made under this sectlon shall be 1a1d as soon as may

- be after it is made, before each House of Parliament, while it is in session,
for a total period of thirty days ‘which may be comprised in -one session or
, in two or more succéssive sessions, -and if, before the expiry of the session
immediately followmg the session or the successive sessions aforesaid, -both
". Houses agree in ‘making any modification in the rule-or-both Houses agree
that the. rule should not be made, *he rule shall thereafter have effect anly -
‘in such modified form or be of no effect, as the case may be; so, however :
‘that any such modification or annu]ment shall be without plejudxce to the '
o validity” of anythmg previously done under that rule.” :




